
        

    

      
   

                
  

             
            

 

   

   
        
    
    
    
         

  
      

   
             

          
              

                
            

             
             
             

    
          

          
       

          
   

            
           

           
          

          

    
        

             
             

            



payment of Rs.25,000/- by Company and Rs. 10,000 by its four Directols. The

remittance shall be made by way of Demand Draft drawn in favour of "Pay

and Accounts Officer. Ministry of CorPorate Affairs, Mumbai". Since the

Company and its four directots named above have remitted total amount of
Rs.65,000/- through

Demand Draft
No

Demand
Date

Draft Amount Drawn On

460953 '15."17.2016 10,000/- Deutsche Bank

868316 03.12.20"t6 25,0001- State Banl Of
India

868327 05.12.2016 10,000/- state Bank O(
lndia

868328 05.r2.20'16 10,000/- State Bank Of
India

868329 05.12.2016 10,000/- State Bank Of
India

to the registry of this Bench towards comPounding fees, the Registrar of

Companies, Pune is hereby directed to take fudher action as Provided under

Section 621A(3)(c)(d) of the Comparies AcL 1956 read with S€ction'141 (3) (c)

(d) of the Companies Act, 2013.

,1. Ordered Accordingly,

Dated this August jl | , 2017

B. S.V. PRAKASHKUMAR
Member 0udicial)

V.NALLASENAPATHY
Member (Technical)
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